$1  Oral Answers

Mr. Speaker : The hon. Member
‘r;f?mtd to persons shot desd and all
at.

Shri B. D. Pande : Are the Govern-
ment aware that their policy has been a
weak-kneed one in these strikes and that
every union ought not to be recognised?
The Government ought to be very serict
in these matters, Every ‘Tom, Diekand
Harry union’ ought not to be recognised.
Only men of higher ssandards...........

Mr, Speaker : The hon. Member is
giving a suggestion and not putting a
Question.

Shri B. D. Pande: It is a useful sugges-
tion, Sir.

Train Derailment

*39. Shri Dabhl : Will the Minister
‘of Rellways be pleased to refer to the
reply given to Starred Question No.
25§72-A on the 28th May, 1956 and
state:

(a) whether the report of the Gov-
ernment Inspector of Railways, who
held his ssatutory enquiry into the
derailment of No. 340 Down Rajkot-
Okha moil on 19th May, 1956 has been
finalised; and

(b) if s0, the result of the enquiry?

The Depnty Minister of Rallways and
Tranaport (Shri Alageaan) : (a) Not yet.
(b) Does not arise.

Shri Dabhl : May I know how long
will it sake for the report to be presented to
Govermment ?

Shri Alegeasan : The matter is under
considsrationy of the Railway Board, and
the comments of the Chief Government
Inspector are also awaited There is a
difterence of opinion between the Govern-
ment Inspecor who enquired inw this
matter and the General Manager. All
these points have to be reconciled.

Shri Dabhi : What about the compen-
sstion to those who were killed and to
those who were injured?

Shrl Alegeaan : That will be disposed
of in the usual course.
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ShriXamath : In the cases referred to
by my hon. friend Shri Bhakt Darshan, is
it a fact that, as reported in a section
of the Delhi press, when the SPCA wanted
to prosecute the owners of those animals
for atracious il-treatment, the Union
Minister or his Ministry or some other
Member of the Cabinet or his Ministry
tried to interfere in the covrse' of justice
and wanted to prevent the SPCA from
filing a caase against the owners of animals
and, if a0, may I know if it is a matter of
habit with Ministers to so interfere in
the course of justice?

Mr, Speaher: So far es this question is
concerped, if really @ Minister has done
80, it may not be right, but one should
not assume that 8 Minister has done so
and then go on adding whether it i$ a habit
with the Minister and so on. These are
serious matters and unless the.hon. Mem-
ber has got a definite information regarding
this matter, such questions are not to be
put. I am entitled to ask the hon. MembUer
what the source of his information is, befiore
serious charges are made against responsible

eople. Once a charge is made, whether
t is true or felse, docs not matter. because
the charge is made all the same. When
@ question, attribmeing serious charges, is
ut to the hon. Members on the Treasury
%enchcs. particularly the Ministers, the
hon. Members must bc responsiblke for
the questions which are put. Whether
they are responsible outside or notis an-
other master. The mere fact that privileges
are alowed 80 as to put all sorts of questions
and that the hon. Members punting them
are nat liable to defamation. ought not to
encourige or ought not to be taken
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as a shield for the purpcse of putting sny
question. I hope the hon. Member has
aufficient information with him, on which
snybody cao rely and with which he can
satisfy me in regard to this matter.

Shri Kemath: On a point of order-
I am deeply indebted to you for your wise
eemarks for your sound judgment.
But may I point out to you that I said in
the course of my question that I relied on
the information given by the press in
Delhi. I did not say *‘as ceported in the
Delhi press”. I will produce that
newspaper.

Mr, Speaker: I wanted to know whether
it was based on any definite infiormetion.

Shri Kxmath: Yes; in the press. The
question can be answered. Asreported in
the press, can a Ministry nullify the course
of justice ?

Mr, Speaker: Docs the press also re-
ort that it has become a habit with the
inister?

Shri Kamath: No; no.I asked, “Ifso,
isit a habit ,” etc.

Mr, Speaker: letus not go into that
matter,

Shri Kamath: The fira part of my
question may be answered.

Mr. Spaaker: The hon. Member will
kindly make a report later on.

Dr, P, S. Desbmukh: I repudiate the
insinuation. So far as my knowledge
goes. there is no truth in this allkegation.

Shri Kamath: In what?

My, Speaker: In the statement that the
SPCA has been influenced by any Ministry.

Shrl Kemath: I said that a Minister
la alleged to have tried to interfere in the
course of justice and tried to prevent the
SPCA from peosecuting the owners of the
animals.

Mr. Speader: There is no wuth in
thné matter. That is what the Minister
said.

Shri Kemath: You are puttng it in
a differemt maaner. I had putitin a dif-
f manner,

Spukerx I am sorry the hon.
r did not patiently hear what waa
said. Possbly, there is no ‘foundation’.
I used the word ‘truth’.

Shri Kemath: On a point of order
again. The way you put was, whether
the SPCA has tried to influence the Minister.

Mr. Speaker: After saying ‘influenced
I gave an opportunity to Shri Kamath to
say once again what, according to him,
was the question. I allowed him todo so.
The question is clear and the has
been given. Next question.

Shri Kamath: The Mitster bas not
answered.
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Mzr, Speaker : I have called the next
Question,

wiznte & faam qien
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& m | oyt aF Wt e efy g
& g §, sy @ A e faam
& ¢ Fe @ At ¥ g § Y A
FZ X §, 37 ¢ wfy fx & o
. go gre Mo fvar® : w1 ¥ I
Fa § e fawawew Qiem &
TR w94 W sa® § 91 g7 FEdy
NI ¥ A% F o QW @ o T
qr ?

& wwelaw Tw ;. aiw F A v
T arw & A e g avt P gaw A
(4

Shei R, P, Garg: May I know whe-
ther it is a fact that the air-field at Gauchar
in Katbmandu is ineffectve and not fit
£f7r bigger aircraft and, if so, what steps
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have the Government taken for préventing
further mishaps ?

Shrl Jaglivan Ram: I would refer
the hon. Mcmber to the reply I gave a
few days ago when this accident took place,
I do not propose to repeat that very answer
and I would refer him to the proceedings
of the House,

ft o Wo fay : w7 ¥ oA Fw AT
g fe famaes Aar A an A
fs BY ¥ 39 N e gRRRow
(wgma) ar ?

st Ao ow : 7g @ ¥ ey

Y fse &1 91 |

WH T & A% 3 &7 & SaTa an)
Iq ¥ AT ] T I 91 )

Shri Baneal: May I know w hether the
attention of the Minister has been invited
to a letter in the Statesman that the numbeg
of rough landings haes increased now
eom?ucd to last yeer or the year before
last

Shri jagilves Ram: I repudiate this
generalieation. Those who bave the ex-
perience of travelling by air in this country
or even outside in airliners piloted by Indian
pilots will bear testimony that the landing
and take off by Indian pslots is perhap the
bestin the world,





